Production of eco-frisndly vehicles
2603.  SHRINARESH GUJRAL: Will the Minister of FINANCE be pleased to state:

(a) what steps Government propozes o take to encourage the production of eco-friendly

vehicles in view of the high level of pdlution in the metrog; and

(=)} whether there are any plans to offer fiscal incentives for production of electric carg in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANGE (SHRI S.8. PALANIMANICKAMY: (a)
and (b)) In arder to encourage the production of eco-friendly vehicles in the country, excize duty on
electric cars and their six specified inputs was fully exempted in budget 2008-09. At the post budget
stage (2008-09), in respanse to requests made by various trade and Industry associationg, all ather
electric vehicles were also fully exempted from excize duty. Further, in budget 2008-09, the excizse
duty on hybrid cars was reduced from 24%% ad-valorem to 14%% ad-valorem. The excise duty on
hybrid cars was further reduced to 10% on 7.12.2008 and then again to 8% on 24.2.09. All the
ahove concessions have been continued in 2009-10. Government ig also implementing a scheme for
Central Finandal Assistance by providing 33% of the cost of indigenously manufactured electric
vehicles (with specified celling amaounts) for supparting research, development and demonstration
projects at academic institutions, Government undertakings, societies, industries etc.

RBI's warning on fake notes
2604, SHRI 2.8, AHLLWMAL 1AL Wl the Minister of FINANCE be pleased to state:

(a)  whether it is a fact that recently Reserve Bank of India (RBI) izsusd warning abaout

circulation of counterfeit currency notes of thousand rupees denomination;

(&) it 2o, the detaile thereof indicating the input based on which BBl issued the warning

indicating the volume of fake currency notes detected in the caze;

() the actiong initiated, if any, at the instance of REI to endeavour for mapping out the
extent of fake currency notes of such higher denominaticn in the country; and

(<) the findings of investigation carried out, if any, into the source of flow of fake currency
notes in this case?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENAY: (&)
Yes, Sir. BBl has issued a circular to the Farged MNote Vigilance Cells of the banks to alert them and
o enzure the use of Naote Sorting Machines invariably so that such notes when received are pulled
out of circulation/seized.

(b)  Anti Terrorist Squad (ATS), Mumbai had reported seizure of 345 counterfelt notes of
R=.1000 denomination in the series 2AQ and 8 AC bearing the signature of Dr.Y.V. Reddy and

provided some samples from the seizure. In view of thig, the action &t (&) above was initiated.

() and () At the instance of Reserve Bark, State Level Committees to deal with forged notes
and circulation thereof have been formed under the Chairmanship of the Director General of Palice
in all the States. Similarly, District Level Committees under the Chairmanship of District Collector/SP
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have been constituted for districts along the intermational border and for those districts having high
incidence of detection/seizures of counterfelt notes. These Committees will report its findings to the

State Level Committes. These Committees me cnce in 3 months.
These Committees deal exclusively with the issues relating to counterfeit notes wz.
(&) Sharing of information on seizures/ detection.
(b)  Lodging of FIR.
et Reviewing measures to curb cireulation of forged notes,
(d)  Fooueing onboth the "cause and effect” of the menace.
Frasing of Bank Capital
2605,  SHRIRAJN PRATAP RUDY: Will the Minister of FINANGE be pleased to state:
(&) whether Government is to free bank capital for lending to a section of India Inc.;
(b)  ifso, the details thereof; and
() the effect of such pdlicy change?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENAY: (&)

Mo such propoeal is under consideration of the Government.
(b)and (c) Do nat arise.
Allocation of 3G technology spectrum
2606, BHRIN.R. GOVINDARAJAR: Will the Minister of FINANCE be pleased to state:

(a) whether Government is the sovereign owner of all ratural resources like Gas and

Spectrum;

() whether his Ministry played an important role in the matter of allocation and auction of

gpectrum igsue of 3-Generation Technology;

(o) it 2o, whether Government will intervene and play the same rale in natural gas so as to
enzure that Government does not suffer losges on account of taxes due to discrimination in fixing

natural gas prices by the EGSM wis-a-ws Bombay High Court; and
(d)  ifnot, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI 8.5, PALANIMANICKAM): (&)
to () The information is being collected and will be laid on the Table of the House.

Counterfsit notes in ATMs
2607 SHRIA. ELAVARASAN: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that counterfeit notes are being found in ATM counters frequently;
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